IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH,
AT HYDERABAD,
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Date: Septemberf3L1996.
Between:
K.Ramaiah. ' .o . Applicant.

And

1. The Director, (Telegraphic
Traffic),A.P.Telecomm,,
Telecommunications,
Hyderabad.

2, Senior Superintendent,
(Tele . Traffic)Kurnool Division,
Telecommunications Dept., ' Respondents,
Kurnool, A.P. |

Counsel for the Applicantf‘ Shri V.venkateswara Rao.

Counsel for the Respondcnts:Shri N.V.Raghava Re?dy. addl.
Standing counsel for Respondents.

CORAM:

HON'BIE SHRI JUSTICE B.C.SAKSENA, VICE-CHAIRMAN, ALLAHABAD BENCH.

HON'BIE SHRI R.RANGARAJAN,MEMBER(A).
ORDER

A —

(AS PER HON'BLE SHRI. QDST—ICE_-'--B;G; SAKSENA, VICE CHAIRMAN,
- ALLAHABAD. BENCH,

This 0.A., w,S listed yssterday. At the
request of the learned counsel for the applicant it was
directed to come up today. wWhen the cgse wés called

‘ |
none wys present.@e-have gone through the plead+ngs.

2. The applicant through this 0.A., challenges

the Order of reduction dpted 29-4-1992 issued by Res-

‘-pondent No.2 as also the Order pazssed by ReSpo?dent No.l
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It is clearly well settled that this Tribunal cannot'
assess the evidence on its own or reach to its own
conclusions based on such. The findings of facts
recorded by the Disciplinsry Authority or the Appellate
Authority are final unless they could be sh%wn to be
based on no evidence or to be perverse. No such
aQerment hzs been made in the 0.2. The findings of
the Disciplinary Authority are based on the evidence

at
recorded b;/the Disciplinary Proceedings. The
order passed'by the Appellate Authority is a speaking
order and we do not find any infirmity in the éaid
ArAa-

6. In view of the above; there is no merit

in the 0.A., and it is dismissed. Parties to bear
theiriéosts.

R.RANGARAJAN B.C.SAKSENA,J
Member {(a) Vice-Chairman
Allahabad Bench.
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; Pronounced in open Court.
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OA,.542/93,

Cepy to:-

1I

2.

3.
4.
5.

. 6,

The Directer(Tslegraphic Traffic), A.P.Telscem,
Telacemmunicatiens, Hyd.,

Sanier Suserintendent, (Tele Traffic), Kurneel Divisien,
Telecemmunicatiens, Dept. Kurneel, A.P. ‘

One éopy te Sri. V.vVenkateswara Rae, advecats, CAT, Hyd.
One cewsy te Sri, N.V.Ppaghava ®eddy, Af€l, CGSC, CAT, Hyé.
One cepy te iibrary, CAT, Hyd.

Cne sware cewy.
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